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the House with the decision. Now
he has just now stated that without
waiting for the formal report certain
steps on the basis of the recommen-
dations contained in the advance
copy have already been initiated. So,
will he enlighten us as to what steps
have already been initiated?

Shri C. Subramaniam: They are to
get the necessary spare parts and to
get certain other equipments which

are necessary for the purpose of the
working of the three blast furnaces.

1216 hrs,
MOTION RE: INDIAN ADMINIS-
TRATIVE SERVICE (PAY) RULES

Shri Harish Chandra
(Jalore): Sir, I beg to move:

Mathur

“This House resloves that in
pursuance of sub-section (2) of
section 3 of the All India Services
Act, 1951, the following amend-
ment be made in Notification No.
G.S.R. 101 dateq the 27th January,
1962, making amendment in
Schedule IIT to the Indian Admi-
nistrative Service (Pay) Rules,
1954, laid on the Table on the
26th April, 1962, namely:—

For 300, substitute 200.

This House recommends to
Rajya Sabha that Rajya Sabha do
concur in the said resolution.”

This is in respect of a notification
laid on the Table of the House by the
hon. Home Minister. By my amend-
ment I have askeg that the Special
Pay, instead of being raised from
Rs. 250 to Rs. 300, should be brought
down tp Rs. 200 in the first instance.

I would not have ventured to take
the time of this august House if it
was only a question of a few rupees
here or a few rupees there. But I
have considered it advisable to come
to this House and to focus the atten-
tion of the hon. Minister and of this
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House on this because I feel that it is
a step in the wrong direction and that
it affects the integrity and the effi-
ciency of the servicess. We do not
grudge a small allowance to the best
of our services when it is necessary,
but from the little that 1 have studied
the subject, I find that we are going
just in the wrong direction. Now,
under this notification what is pro-
posed to be done is that the special
pay of those officers who are at al-
most the highest slab in the pay st-
ructure is proposed to be raised from
Rs. 250 to Rs. 300. I see no justifi-
cation whatsoever for this.

In the first place, I would like to
refer and invite the attention of the
hon. the Home Minister to the Funda-
mental Rules under which the special
pay is sanctioned. Now Fundamental
Rule 9(25) makes it clear that it is
only in consideration of (a), (b) and
(c) stipulated there that a special pay
should be sanctioned. What are those
considerations in lieu of which this
special pay is sanctioned? They are:
(a) specially arduous nature of the
duties; (b) specific addition to the
work or responsibilities; (¢) unheal-
thiness of the locality in which the
work is performed. Now, if you look
at the list which gives the special pay
sanction, you will find that at Jeast
90 per cent of the posts are those
where the officers are stationed either
at the State headquarters or at the
Central Government headquarters.
Now everybody who belongs to the
cadre of IAS and who comes to the
Secretariat in Delhi is entitled to get
Rs. 200 if he is posted as Under
Secretary; or Rs. 300 if he js posted
as Deputy Secretary. Now, let us ex-
amine this in the context of these
rules,

These rules mention specially ar-
duous nature of the duties. Nobody
will venture to say that the duties of
an Under Secretary or Deputy Sec-
retary are specially arduous. [ do not
think consideration one is fulfilled.
Nor is consideration No. 2 fulfilled.
There is no specific addition to the
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work or responsibilities of an officer
posted to these posts. In regard to
the third consideration—un-healthi-
ness of the locality in which the work
is performed—I do not think that the
Secretariat here in Delhi is situated
in very unhealthy climate. There
may be unhealthy climate there in
other respects, but not from the con-
sideration of payment of special pay.
So, none of these threc considerations
apply to these posts.

In this connection I wish to draw
the attention of the hon. the Home
Minister that we are now giving these
special pays under completely chang-
ed circumstances, and they are out
of date. It was in those days
when an ICS officer would never like
to come to the Secretariat, when hc
was a chhota Lat Sahib (lord) in the
district, when he used to value his
shikar and big game  visiting one
zamindari after another that the sys-
tem of special pay was instituted to
attract him to the Secretariat cither
here or at the State headquarters. 1
cannot for a moment understand the
significance of it in the present con-
text of things, and that is why I have
tabled my motion.

I do not want to give a rude shock
to the services straightway. I have
therefore suggested that it should be
cut down, in the first jnstance. There
are various other reasons which I
would like to mention here on the
floor of the House for the attention
of the hon. the Home Minister, as to
how the system of special pay has a
very corroding effect on the integrity
of the services. Everybody is running
the race for the special pay. Nobody
wants to take up a job in the districts.
You will fing there are hardly any
posts at the district level which car-
ries a special pay. 1 am referring
particularly to the senior posts of the
IAS cadre. All these posts either at
the State headquarters or at Delhi
carry a special pay. Now what is the
effect of it? Everybody wants to be
at the State headquarters and every-
body wants to be in Delhi. Nobody
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wants to go to the districts. This has
a demoralising effect. There is no dis-
persal of the services. The right type
of men do not wish to go there and
they only think of jumping from one
post to another post which carries a
special pay. After every three years
there should be a transfer. All the
time the officer is thinking of getting
himself transferred to some other job
where a special pay could be secured.
It has also got another demoralising
effect. It opens the flood-gates of
favouritism.  An officer has got into
the grade of 800-1,800. A vacancy of
a post with a special pay arises at
the headquarters, Everybody wants to
get into that post. This is not con-
ducive to the efficiency and integrity
of the services. That 90 per cent of
ihe posts which carry a special pay
is not at all warranted in the chang-
ed circumstances of today,

I do not mean to say ihat no post
should carry a special pay. There may
be a certain number of posts where
special pay may be justified. But I
do not see the justification for grant
of special pay to every IAS officer
who is posted here as an Under Secc-
retary or Deputy Secretary. Now
what they want to do under this
notification is that they want o make
increasing use of the special grade for
the IAS. Generally, so far as my State
is concerned I can say with confidence
that a man is cither in the grade of
Rs. #00—Rs. 1,800 or he is in the
super-scale of Rs. 2,250, Those people
who are in the super-scale do not get
any special pay. Now increasing use
is made of the special selection grade
posts. This is Rs. 1,800 to Rs. 2,000.
And when the man reaches Rs. 1,200
he gets into the pgrade of Rs. 1,800 to
Rs. 20000 Now they want a special
further jump of about Rs. 50. They
are not satisfied that he goes from
Rs. 1,200—his present grade being
Rs. 1,200 to Rs. 1800—that he gets into
the grade of Rs. 1,800 to Rs. 2,000.
Those people to whom this grade of
Rs, 1,800 to Rs. 2,000 has been
given—at least in my State I know—
were petting Rs. 1,200 or Rs. 1,300.
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So they get a big jump of Rs. 500. In
addition to this Rs, 500 jump, they get
this Rs. 300 as special pay.

If there was any justification for
eliminating dearness allowance after
Rs. 1,000, there should be the same
philosophy, the same principle should
be pur:sued here that the higher you
go there should be no special pay,
and if there is any special pay it
should be in a sliding scale to the
lower side, as 1 have suggested.

Upon that principle 1s also based
the fact that the super-scale IAS
officers do not get the special pay.
Those people who get Rs. 2,250 do
not get special pay. But now a man
who is getting Rs. 2,000 will get the
special pay of Rs. 300. If it is raised
from Rs. 250 to Rs. 300, he will get
Rs. 300. This means thal a man who
has vet to go to the super scale can
receive Rs. 2000 plus Rs. 300 special
pay, that is Rs. 2,300, while his boss
who is in the super scale gets only
Rs. 2,250, This creates another ad-
ministrative absurdity also. I think
those officers who are in the grade of
Rs. 1800 to 2000 should not get any
special pay. There is no justification
for that. As a matter of fact, my hon.
friend will bear me out, I had plead-
ed for a better start to our LAS.
officers. 1 do not want to give them
a raw deal. Let them start on Rs. 600
insteaq of Rs. 350 or 400. I can un-
derstand that. But, whepn they reach,
Rs. 1500 why do you want to give ano-
ther Rs. 3007 I know, the other day,
the Prime Minister talked about a
pantless society., 1 am not one who
believes in a pantless society. 1 do
not know whether it js in keeping
with our philosophy, But as you
reach a higher stage in emoluments,
what justification is there for the
special pay? Even the highest man
in the civil service, the LA.S. officer,
gets Rs. 2250, What justification is
there for giving Rs. 2000 plus Rs. 300?
One must be satisfied. After Rs. 1500,
at least, we shoupd cary a halt.
I want to give them a better scale of
salary. Even the head of a de-
partment, a Chief Engineer, does not
go beyond Rs. 1600 to 2000. I say this
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very much in the interests of the
L.A.S. officers themselves. I wish to
tell the hon. Home Minister that
there is a seething discontent in
the minds of the other services that
the most powerful entrenched inte-
rested power bloc is that of the civil
services, They take the best ud-
vantage for themselves. They do-
not think of the other services.
In the  matter of civil ser-
vices, it is  expected that the 1.AS.
officers who are at the top in
the civil side will give some leader-
ship to the services. instead of giv-
ing that leadership to the services,
the present fact is,—it 1« better that
that is taken note of by the hon.
Home Minister gas well as by the
services—that they have created a
hatred and resentment against them-
selves by the engineering and techni-
cal services on the one hand and by
the subordinate services on the other
hand. Instead of taking care of the
subordinate services, inscad of creat-
ing an atmosphere thai they are the
captains, they are the people who are
looking after the best interests of
their subordinates, rather they arc
trying to do everything to promots
their own interests. The general feel-
ing is that they take the cream of
everything to themselves. There is
a general feeling all cver that not
cnly in the matter of vonditions of
service, but whenever there is rny
rase of corruption, this and that, the
other officers are treated diflerently
&nd they are treateq different,y. Who
are the people who take all things
into account and who ale responsible
for administration at the higaest
level? It is these officers—the I.A.S.
officers: the Chief Secretary, Hcme
Secretary and the others. If they
create a feeling in the minds of the
subordinate officers thai there is dis-
crimination and that tlwy eclaim the
best for themselves, that they do not’
think of others, I think it create. a
wrong climate. It is nct in keeping
with a socialistic pattern of society.
There is no justificatio, for the al-
lowances going up, for the special
pay.
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I would, therefore, strcngly recom-
mend to the Home Minister to get
the entire question of cpecial pay
reviewed. He must appoint 3 com-
mittee. Here again, [ want to tell
him that the committee snould not be
©* the civil services, because they are
thie persons interested. He should
appoint an independent minded com-
mittee who will go into the entire
guestion of special pay, which are

the posts where special pay iz
warranted, what should be the
scale of pay and how we should

manage to see that ths special pay
is commensurate with tre circumst-
ances. They should als, see that the
special pay does not give rise to vor-
tuption or favouritism, They should
take into consideration that only a
man of such and such a seniority can
te posted to an office and that it is
c<nly after one gives a good account
of himself as such and such an
officer that he could be posted to a
-certain office. 1 see no justification
for thq Notification. There is a
case for bringing down the special
pay. [ definitely plead with the
Home Minister that he should ap-
point a committee to ruview the en-
tire question of specinl pay and to
rationalise the whole scheme,
Mr. Speaker: Motion moved.

“This House resolves that in
pursuance of suh-secicen (2) of
section 3 of the All India Services
Act, 19851, the following amend-
ment be made in Notification
No. GSR. 101 dated the 27th
January, 1962, making amend-
ment in Schedule III to the Indian
Administrative  Service (Pay)
Rules, 1954, laid on the Table on
the 26th April, 1962, namely:—
For 300, substitute 200.

This House recommends *o
Rajya Sabha that Rajya Salna (n
concur in the said resoluticn.”.
Shri Vasudevan Nair (Ambda-

ruzha): 1 rise to support the mo.ion
moved by my hon. friend Shri Harsh
Chandra Mathur, Actually, there is
rot much to be said afler his specch,
for supporting this motion. As he
bas said, this is not a very big affair
‘in the sense that larg: gmounts &re
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involved or that a large number of
people are involved. in tha* serse,
it may be a small matter. But as he
has said, this is a question of g prin-
ciple involved as to how we approach
this particular problem.

1 was surpriseq some thne back
when I saw a notification of the Gov-
ernment revising the entire salary
scales of the IPS and perhaps also of
the IAS. I think the argument put for-
ward by Government is that in osder
tc attract the best mei, we Lave to
go on increasing the salary of the
officers. I think that this is z wvery
wrong approach, especially in our
country today, when we are trying to
build up a new society, which Gov-
ernment call as the socialist pattern
of society, and when we are exhort-
ing the people to tighten their belts
and to make sacrifices, day in and
day out, and when we hear our
leaders, the Ministers and others ask-
ing the people to make sacrifices and
asking to make sacrifices and not ask
for more and more. When the
workers or the people in the lower
rungs of Government service organise
themselves and put forward some de-
mands, then we know that a lot of
arguments are hurled at them, and
they are told that thev should not
raise those demands. And even for
petty things, we have seen that there
is a lot of trouble.

1 am reminded of the recent trouble
in the Andamap Islands.  Actually,
when the hon. Minister made a state-
ment he said that all that trouble
started on the question of a demand
made by the PWD workers for an in-
crease in the salary by Rs. 5, and it
develop#i aan developed until it end-
ed in a big tragedy, All the time
when Government and the leaders of
the country are asking the
people in the lower positions to
make sacrifices, we find that this
tendency persists among the people in
the higher services of their taking
the initiative themselves to raise their
pay. I think this increase is not the
result of any particular demand or
any pressure from the officers or any-
think like that, but I think that this
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is a case of their taking the initiative
themselves to increase the pay more
and more. An officer who gets Rs.
2000 is given Rs. 500 more just by the
stroke of a pen jn one instalment.
That happeneqd in one of the States in
India a few months back. Actually,
the officers themselves are taken aback
when such a thing is done. Actually,
they did not expect so much. Certain
of them were getting just Rs. 600 or
Rs. 700 or Rs. 800 as increase per
month, whereas the NGO's ang others
who were clamouring for a long time
for increase in pay were told all the
time that they should keep quiet, be-
cause the country was passing through
a serious crisis and so on and so
forth; in this manner, all sorts of
arguments were put forward to ask
them to keep quict.

The straight question that 1 want to
ask of the hon. Minister is this: Are
we going to get the best men to the
serviceg only on the basis of giving
fat salaries? Or are we ip a position
to attract the best men to the services
on the basis of something else also?
Can they also not be told that they
are doing a very important service in
the building up of the country, and
that they should not look so much to
comforts and salaries and scales and
allowances etc, but they should also
be inspired by some other ideals and
some other aims as every citizen in
this country is, to undertake heavy
responsibilities and to carry out their
work? That aproach is lacking as far
as the Government are concerned.
Otherwise, I am sure they would not
have taken this particular step and
they would not have taken the other
step of revising the entire salary
scales of IPS and IAS officers.

Compared to the olg officers in the
service, actually the IPS and IAS
cadre gets much more. My informa-
lion is that there is even an unhealthy
rivalry, a kind of bad relationship in
many places between these two cate-
gories becausé¢ of the deep gulf in
emoluments between the previous
officers, the old officers, who came up
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by seniority, and the new recruits, I
do not at all say that the new rec-
ruits, most brilliant people who are
coming up, should get the same as
the old people who have come up by
promotion.

Mr. Speaker: The question here so
far as the amendment of this particu-
lar rule is concerned, is very limited.
He should not go into the general
question of the salaries and all that.
Here the amendment is about the
special allowance, that instead of 300
it should be 200.

Shri Vasudevan Nair: I agree with
you. I was trying to find fault with
Government when I referred to this
because this is not an ijsolated inst-
ance.

Mr. Speaker; Today we are con-
cerned with a limited question.

Shri Vasudevap Nair: I will con-
fine myself to that.

I agree with Shri Harish Chandra
Mathur when he says that a few
officers are getting Rs. 2000 and
Rs. 2,500 etc. and over and above that
they are getting a special pay and
actually, there is no valid reason now
to increase the special salary., He has
said it is now time to reconsider the
question of special pay itself, So at
such a time it is all the more sur-
prising that Government have gone
in for increasing the special salaries.
So T agree with him that the entire
question of special salaries should be
reconsidred, and at least this provi-
sion for increasing the special salaries
should be dropped.

Dr. L. M, Singhvi (Jodhpur): My
submissions are very brief because cf
the limited framework of the ques-
tion raised by Shri Harish Chandra
Mathur, While I am unable 1o sup-
port the Resolution as it stands at
present, I would like to endorse the
move for an investigation and inquiry
into this provision for special pay,
how it operates, how many employees
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are awardeqd the special pay and what
special pay and under what different
categories it is being given to various
employees in the country. Then aione
we could come to a definite conclu-
sion. It would be wrong to arrive at
an arbitrary reduclion in the amount
of the proposed special pay under the
amendment in the Notification with=
out proper scrutiny.

It is true that conditions have
greatly changed. Secretariat jobs are
today considered far more attractive,
partly because of the provision tor
special pay as also because of a
vantage position for wire pulling, The
provision for special pay is ofien
being used as an excuse and as a
spring-board for patronage whenever
politicians or high-ups in the official
hierarchy decide to extend such
patronage. Special pay is often justi-
fied as a compensation. I would like
to pose the wquestion: compensation
for what? Is it a compensation to
the administrative official for having
an excursion in the administrative
jungles of Delhi or some such place?
Or is it a compensation for arduous
work ani unhealthy climate? The
facts, as we know them now, do in-
dicate that this purpose of providing
compensation is not being fulfilled by
the provision for special pay today.

Therefore, instead of supporting the
Resolution as it stands, I would like
to submit that an inquiry is called
for into the whole question of this
provision for special pay. We would
like the Minister to tell us how many
employees are being given special pay
today, what are the total financial im-
plications of the provision for special
pay as it operates, and then only to
arrive at what would be a rational
approach to this whole problem. For
this, I would like to support the
move for the constitution of a com-
mittee, not of administrative officials,
but of non-officials who have ex-
perience and who can probe into the
matter with greater impartiality than
is possible to expect among the officials
themselves who are directly affected.
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With these words, I support the
move for the constitution of a com-
mittee of enquiry into this matter.

Mr. Speaker: Dr. Melkote, Shrj
Sinhasan Singh seems to be half-
hearted as to whether he should
stand or not.

Shri Sinhasan Singh (Gorakhpur):
Yes, I wanted, Sir, not half-hearted.

Dr. Melkote (Hyderabad): I stand
to support the motion made by Shri
Mathur.

The fact is this that looking back—
and when I say looking back 1 am
referring to the times before inde-
pendence—there was a time when
many of the Secretaries did not like
to go and work in the secretariat
offices. They felt they were more like
badshahs in the districts as Collectors,
and a kind of inducement was offer-
ed them to come over to the cities
where they were asked to work.
In many of the small places they felt
the cost of living was not great, and
therefore if they came over to the
cities they had to be paid a little to
come and work in the secretariat.

When I looked into the matter,
when, I asked the secretariat stafl
about these matters, I was given to
understand that vis-a-vis the Collec-
tor the position of the secretariat staff
was also the same, and therefore many
of these people wanted to stay away
in the districts instead of coming to
the towns. So, in order to induce
them, such a kind of allowance was
given of about Hs. 200 to the lower
cadre and about Rs. 300 to the higher.

When this allowance was given,
people wanted to stick on to the cities
because they made a little money, and
by the time they became senior they
had a number of children to educate,
and when they got them fixed up,
they found it to be most convenient
to stick on to the cities and the secre-
tariat rather than go back to the
districts.
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This seems to be history of this
allowance. Now it is being perpetuat-
ed. We do not understand why this
should happen for the simple reason
that once these people come to the
vities, they do not want to go back,
though the status of the Collector and
the officer in the secretariat are al-
most equaied. This perpetuation has
gone on for long. People do not want
to go back as heads of districts any
longer, and they stick on here and
they  manoeuvre. This is a thing
‘which has got to be looked into.

Added to this, now many of these
Secretaries in the States are expected
to come and serve in the headquarters
in Delhi. So, there are three tiers—
District Collectors, Secretaries in
many of the States and the secretariat
staff at Delhi in the Centre. Now, the
position wvis-g-vis each of these, so
far as emoluments are concerned, is
just about the same, but this exira
allowance in the States as well as in
the Centre here is what is causing
cvoncern to many of us. People who
once come to the cities now do not
want to go back as Collectors. The
reverse was the case in ancient times,
that people wanted to stay on in the
districts and did not want to come
back to the cities and to Delhi. But
now, on account of this extra emolu-
ment, they are feeling secure, and
they do not want to go back. This
is a position which is causing a lot of
heartburning, because many of tha
'people in the districts who would like
to come to the secretariat have been
deprived of that chance. The posts
in the districts are increasing in num-
ber and that in the ecities is getting
smaller. This extra allowance and
facilities that are given has been the
main cause.

We would like to plead that in the
districts also new colleges are being
started and educational facilities are
there. In view of this, whether we
should do away with this allowance
is a matter which we have got to look
into. There is a plea that a commit-
tee should be appointed which can go
into the whole question and examine
it. That is all that I have to say.

tive Service (Pay)
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Shri Sinhasan Singh: The amend-
ment in question refers to the pay-
scale and it seeks to add to the emo-
luments but not on a uniform scale,
Those who draw a special pay of
Rs, 250 will benefit as it is sought to
be increased to Rs. 300. Those who
are given Rs. 200 are not given any
increase, Those who are getting
Rs. 250 are given Rs. 50 more. The
argument given is that this  special
pay is given for certain considerations.
That may be in the old days. It is
to be seen whether those considera-
tions apply today or not. I think you
will agree that city life has become
cheaper, minus the houses, than the
village life. Delhi is cheaper in every
matter, Milk is cheaper hers, other
things are also cheap here. Every-
thing is awvailable. When you go tlo
the village everything is dear. At
subsidised rates we get milk cheap
at the cost of the public. I challenge
anybody. I say that city life is far
cheaper than the village life except
for housing.

Delhi city has now been upgraded
to class A status along with Bombay
and Calcutta and the allowances that
a persondraws had becn increased on
that account. Now, what is the justifica-
tion for increasing this amount from Rs.
250 to Rs. 3007 There must be some
justification. Then again it is given
only to persons who are drawing
higher scales of pay. For instance, if
an Under Secretary gets Rs. 200, his
allowance is not to be increased but
if somebody else gets Rs. 250, it is to
increased to Rs. 300. The poorer men
are not getting more; those who are
getting more will get more. The gene-
ral accusation has been that the rich
are getting richer and poor are getting
poorer. The poor may not be getling
poorer but the rich are still getting
richer and it is so in the services also.
Why is this thing? This question of
special pay and allowances should
be examined at greater length. Hon.
Members have suggested that u com-
mittee should be appointed. It was
not known whether Class I, IL.A.S. and
LP.S. officers belong to the Central
Government or whether they belong
to the provincial services. The Pay
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Commission has given a finding. When
the gquestions were raised whether
IP.S, LAS. and I.CS. scales of pay
should be considered  along
with the higher scales of pay,
the reply was that they were necither
Central Services nor provincial Ser-
vices and so they should be exempted
from those pay scales and so  they
were exempted. These classes of ser-
vices are above any considerations.
They are higher services and  they
get higher pay everywhere. They
are the best engineers, they are the
best mechanics, they are the best in
all fields.... (Interruptions).

An Hon, Member: Engineers are not
paid that scale,

Shri Sinhasan Singh: That is what
1 say; the I.C.S. men go and displace
engineers also; where engineers or
managers are required, they go; they
are politicians also; they are every-
where. I think somebody must have
suggested this to the Government.
They are not chary about spending
money because we get cheap money;
we spend money like anything
(Interruptions.)

Mr. Speaker: Is he helping the Gov-
ernment to get more?

Shri Sinhasan Singh: I am saying
this with a heavy heart. We must be
chary of spending money like this.
Even Ministers do like that in furnish-
ing their houses; that has increused
from 22,800 to 32,000 or something like
that. This increase is everywhere.
‘Why is money 5o cheap? We are taking
money from outside; we should be a
little miserly in doing things like
this. This should not be increased.
Government should consider this
from the point of view of the coun-
try's poverty. Should these allow-
ances be increased like this? Should
we be liberal in everything? I
wholeheartedly support the motion
of Shri Harish Chandra Mathur. Gov-
ernment should consider it. Such
rules are, I think, made without con-
gdideration of Parliament and thus it
gbes on increasing. It has tome be-
fore this House as incidentally. Shri
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Harish Chandra Mathur has called
our attention to this. Otherwise, they
will be getting these allowances al-
ready. My submission is that this
should be considered in a calm way
and we should see whether there is
justification for such increases. If
there is any justification, why should
not the allowances of people getting
Rs. 200 be increased? Why would not
the allowances of people getting
Rs. 100 be increased? Why should
it apply to people who get a higher
pay? I think the hon. Minister will
consider it in thal spirit and accept
the motion of Shri Mathur.

Shri D. C. Sharma (Gurdaspur): Sir,
1 want to represent one or two points.
We Members cf Parliament receive
deputations occasionally of lower
division clerks and upper division
clerks and assistants and all those
persons. Their contention is that the
Second Pay Commission has been
very generous to the officers in  the
higher salary brackets; it has not
been so good to the persons who zre
drawing very low salaries. In fact
there are some persons who say that
the Second Pay Commission has in a
way lowered the salaries that they
were getting before. That is the cri-
ticism that is levelled against the
Second Pay Commission by persons
who belong to the lower ranks of the
services.

At the same time they suggest that
the persons who are holding superior
posts have got much more from the
Second Pay Commission perhaps than
was their due. There may be some
justification for this; there may not
be any justlfication for saying this.
But the fact of the mafier is that the
Second Pay Commission has added
to the inequalities of salaries and
allowances in certain ways. I has
not done so all along the line but in
certain ways it has increased the dis-
parity that existed between one grade
and the other grades of services.

As if this was not enough our Gov-
ernment makes use of the rule
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making-power to provide that kind of
—if I can use that word inequity
again. 1 do not see the reason why
Government is so keen to give more
to these persons who are already
drawing fat salaries. Why is  the
Government keen on keeping those
persons contented and not keen on
keeping those persons contented who
are drawing paltry salaries? Bentham
said that democracy is the happiness
of the greatest number, Here our
Home Ministry sometimes, not always,
practises a kind of democracy which
makes for the happiness of a few and
for the discontent of the many. I
need not go very far to prove it. Here
is this rule.

Here is a case in point. What are
they going to do? In the first place,
they are going to make the migration
to Delhi very, very attractive for peo-
ple. I find that people who are hold-
ing very good jobs in the States want
to come to Delhi. When I was elect-
ed Member of Parliament for the first
time they thought that I was going
to do something very big. Of course
they know now what I am, but at that
time, some very big person holding
a very high job said to me, “For
God's sake, take me to Delhi” Why
do they want to come to Delhi? Be-
cause Delhi means salaries, allowances
and amenities and so many things. It
means also a good social life. That
is why people want to come to Delhi.

Here is the Home Ministry making
the passage of those persons from
the mofussil towns to Delhi more
comfortable and more paying. Do
they want that the State Governments
should be deprived of the talent that
they have already? If such rules are
brought into vogue, what happens is
this, that every man who i3 holding
a8 high job in the States will be pray-
ing to God, “Oh God, send me to
Delhi s0 that I can earn more”, Shri
Datar does not understand my logic.
Of course he .would not. Why is it
that the special pay is increased to
Rs. SOQ? It is mandatory. The rule
says, “it shall be....” Of course all
rules perhaps have that mandatory
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power, but hene Rs. 300 is being given
to these persons who are already
getting Ra. 250.

Now, if the rule-making power im-
plies any kind of charity, it should
imply charity for the greatest num-
ber, and not charity for the few, We
are in the midst of a very big move-
ment for urbanisation in this country.
Not only sociologists are worried about
this, but our Planning Commission
has also drawn attention to this. If
urbanisation is taking place in the
field of industry and in other fields,
our Home Ministry is trying to make
it possible for our civil servants also
to come to Delhi to add to the stream
of those who want to share in the
urbanisation of this country. I thank
Shri Harish Chandra Mathur for
drawing our attention to this pro-
blem.

I think we had a discussion the
other day on some measure and the
whole House opposed it. Unfortu-
nately, only the Deputy Minister was
present at that time and I said, “What
is the good of saying all these things
because the Deputy Minister is not
in a position to withdraw it That
is what happened, When we said that
votes should be taken, they said, “We
will wait and take votes at 5 O'clock.”
Then the Law Minister arrived and.
said, “we have postponed taking a
vote because we should consider the
matter again.” A similar situation has
arisen today. I thank you, Sir, for
giving us this chance to voice our
feeling against this  inflated salary
being given to these persons. I wish
the Home Minister himself had been
here to reply o this debate and say
something. I think it is his responsi-
bility to tell us why this rule has
been framed, and it is his responsibi-
lity to tell us that this rule should
be withdrawn. I do not think that
the Minister of State—whom of course
I respect—is in & position to say it.

I say this rule should be with-
drawn and withdrawn in the name
of social justice, withdrawn in  the
name of efficiency of the administra-
tive services and withdrawn in the-
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name of the States which also want
to have good personnel to man their
services. This rule will affect the
interests of the States very badly, and
I think it should be withdrawn. We
should not go out of our way to make
the Central services the golden-edged
-services in this country. We should
not do that. So, there is a good
case made out for withdrawing this
rule.

Shri U. M. Trivedi (Mandsaur): Shri
D, C. Sharma just now said that the
rule should be withdrawn. There is
no amendment by him to the motion
that has been moved by Shri Harish
~Chandra Mathur, You do not care to
look into your papers.

Mr. Speaker: Order, order.

Shri D. C. Sharma: You look into
your papers. I know you are irritat-
ing because you are the leader of the
party...... (Interruptions).

13 hrs.

Shri U. M. Trivedi: I know you are
in the habit of abusing......

Mr. Speaker: Order, order. The
"hon. Member should address me.

Shri U. M. Trivedi: I am sorry.

Shri Bade (Khargone): He says, he
is so much irritated because he is the
‘leader of the party. That is the
:allegation he is making.

Mr. Speaker: Here inside the House,
we ought to use moderate language,
"We should show accommodation to
‘each other.

Shri U. M. Trivedi: I never wished
“to irritate him, but I wanted to draw
“his attention that he is an experienc-
ved Member of 10 years......

Mr. Speaker: The hon. Member has
got his attention now. He wanted to
draw his attention, but that has been
done too much now.

Shri U. M. Trivedi: We must be
thankful to the mover that he has
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been able to focus the attention of
the House on this question. Reaily
the attention of the whole House
must be focussed on other matters
also. There are provisions in the
various Acts that rules must be placed
on the Table of the House. They
practically go unnoticed. There is
no method by which Members come
to know them, unless they are very
alert and want to find out what parti-
cular rules are made.

I will make the complaint before
you, Sir, that somehow when these
rules are made and published in the
gazette, we, Members of Parliament
do not get copies in time, with the
result that they remain unnoticed and
we are not able to lay our hands on
them or to get these matters discussed
in this House. Some of us are not
eVen getting our gazette uptodate. I
do not know why this mistake has
crept in.

I would like to say that it is a
very moderate substitution that s
sought to be made. Already we are
counting every little pie and we are
having a national savings scheme Se
far as the Parliament is coucerned,
the Minister for Parliamentary Affairs
wants us to sit till 6 or 6.45 in order
to save money. We were scheduled
to sit till the 29th of this month, but
in order to save the allowances for
7 days, we are adjourning on the 22nd.
But when this question of paying to
the services is concerned, the rule is
made without any consideration to the
pockets of the Government. Why this
munificence is being shown at the
cost of the country, I cannot under-
stand. Already we have clamoured
that the emoluments of certain
higher officers are very dispropor=
tionate to the emoluments that are
paid in the lower cadres. Therefore,
the emoluments must not be increas-
ed to such an extent as to create &
greater gulf. Therefore, it is wvery
meet and proper that this amendment
must be looked into by Government.

The Minister should not merely
try to repeat the rule that is there.
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The notes must have been prepared
by the office and he may bhe ready
with the reply that what Government
has done is quite right. But this
position must be studied, whether it
is in the country’s interest thal these
rules should remain as they are or at
least this reasonable amendmeont
should be made, It is not unreason-
able and from  all sections of the
House, the feelings have becn voiced
that this amendment must he accept-
ed.

With these words, T submil that
this amendment may be accepted.

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): Sir,
the motion that has been  brought
forward by my hon. friend requires
to be read in order to understand the
limited nature of the debate. All that
has been laid down in the notification
is that for the figure WRs. 250, the
figure Rs. 300 should be substiwutled,
under the heading “C-Posts carrying
pay above the time-scale...” T would
point out presently how it concerns
mainly iwo posts. It is not proper
unler these circumstances, to cover a
wide range of subjects dealing with
enhancement of pay in  general or
with the super-time scale and the
special pay, as  a number of hon.
Members did. In the earlier part of
his speech, the mover confined him-
self more or less to this motion, but
suhscquently towards the end of his
specch, he also could not resist the
temptation of going into the general
questinn of the tenure of IAS officers
in the States and o on. He made a
complaint that there has been consi-
derable dissatisfaction amongsi the
the members of certain classes of
officers over wl:ut he called the giving
of unwarranted benefits to those who
came over recently.

So far as the general question is
concerned, though it might not be
relevant, I would like to deal with
it, with a view to remove the mis-
apprehensions, The All India Ser-
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vives Acl was passed in 1951, under
which it was open to the Government
tn make rules, to nolify them and
place them on the Table of the House.
Accordingly, the first set of rules were
made in 1954 and they were all placed
vn the Table of the House. When-
ever there have been any changes
after 1954, up to now, all the changes
in the rules have been invariably
placed on the Table of the House.
Thervefore, my hon. friend’s complaint
that rules are merely published in the
Government Gazelte is nol correct, T
wias very happy to find in this House
and in the other House there were
ocrasions when the rules notified by
the Guovernment were fully debated
upon. Therefore it would not be
proper to say that the rules are made
and the attention of Parliament is not
drawn {o them.

A suggestion of a general nature
was made that a committee or com-
misgsion should be appointed. May
I point out that only some years ago,
the second Central Pay Commission
had been appointed and amongst other
things, they went into the gquestion of
the super-time scale of pay and also
special pay. They have dealt with
this question very exhaustively and
pointed out how under certain cir-
cumslances, it is essential to give
super-time scale of pay or special pay.
They have also mentioned the various
calegories of  Government servants
who have been given special pay.

The total number of Government
servants and the number of posts that
carry special pay have also been men-
tioned by the Central Pay Commission.
That would show that Government
have no partiality for any particular
category of Government servants. It
depends upon the tpye of work that
they do and the extent of responsi-
bility they have to carry. It would
be found that at lower levels also
special pays have been given. I am
guoting them here. This is from the
Central Pay Commission's report. In
Class I, the total number of posts is
10,391. As against this, the number



12269 Motion re:

[Shri Datar)

of posts that carried special pay was
only 888. So far ag Calss II posts
were concerned, as against 19270 posts
there were only 721 posts that carried
special pay.

Shri Harish Chandra Mathur: My
hon. friend is unnecessarily wasting
time over this. I myself quoted these
figures when we discussed it last time,

Shri Datar: [ am pointing this out
to remove the misapprehension that
a number of hon. Members have. The
speech of Shri Sinhasan Singh and
also the speech of another hon.
Member lent support to the view that
the Government were trying to give
more to the highly paid servants and
they were not leoking after the lower
gservices. That was the charge levell-
ed.

Shri Harish Chandra Mathur: Even
these figures will substantiiate it.

Bhri Datar: Let the hon. Mcmber
wait. So far as Class III posts were
concerned, as against 5,53,163 posts
there were 12,217 posts which carried
special pay. In respect of Class IV
posts also there were special payvs in
the case of 730 posts out of a total
of 693,318 posts.

In these circumstances, Sir, it would
be entirely wrang to say that super
{ime-scales and special pays were
being given only to certain classes of
government servants who had been
already receiving fat salaries. May I,
in this connection, invite the attention
of the hon. House to the report of
the Sccond Pay Commission where
they have dealt with both these classes
of pays—super time-scale of pay and
special pay. There they say:

“The central idea of a sepcial
pay is that it is the most satis-
factory way of compensating such
addition to work or responsibili-
ties or such greater arduousness
of duties as is recognisable enough
to merit additional remuneration,
but not so considerable or in some
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cases of such a permanent nature
as to justify placing the post in
question in a higer pgrade. In
other words, it is, broadly speak-
ing, a flexible system of differen-
tiated remuneration between two
grades, In some cases however,
other factors also come in. For
instance, in the case of officers
of All India Services appoinied
tn rosts of Deputy Secrelary or
Under Secretary the grant of spe-
cial pay is connected partly with
the system of special pays in
the States (from where the officers
are drawn for limited periods)...
....In a considerable proportion
of cases in which a special pay is
now  allowed its  withdrawal
might necessitate putting the post
in question on a higher scale of
pay—which may nol be less ex-
pensive, but which may have the
effect of putting premium on seni-
ority at the cost of merit or of
causing heart-burning among the
senior empoyees”,

Under these circumslances, you will
find that the case for a special pay
has been examined by the Central Pay
Commission. As the House is aware,
there were a number of non-official
members nn this Committee includ-
ing my colleague. They went into
the whole question only two or three
vears ago and they came to the con-
clusion. ... ..

Shri Harish Chandra Mathur: They
have said that it must be gone into.

Shri Datar: They came to the con-
clusion that special pays will have to
be given in certain cases where there
were additional duties or responsibi-
lities. These are the factors which
ought to be taken into account.

So far as this case is concerned, it
is only the small quantum of increase
from Rs. 250 to Rs. 300 that is under
consideration. In 1954, when the gene-
ral rules were framed so far as the IAS
and IPS officers were concerned they
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were laid on the Table of the House.
Under these circumstances, a guestion
arises as to whether there is any need
for any special committee or commis-
sion to go into this question. My
submission to this hon. House is that
the problem that we have before us
is of a limited nature. Even the gene-
ral problem so far as the paymeni of
special pays is concerned has been
considered by no less a body than
the Second Central Pay Commission
and they have set their seal of appro-
val upon it. May I, therefore, point
out to you, Sir, that there is no case
for the appointment of a commission
to consider this question in all its
aspects.

Coming Dback to the very limited
guestion that we have before us, 1
would like to invite the attention of
this House to the IAS Pay Rules.
Schedule IIT of those Rules mentions
the special pays and the present posi-
tion 1t is now further limited to only
two posts. In respect of two posts
the special pay that is allowed is
Rs, 250. Those iwo posis are: (1) the
Director of Adminisiration, Civil
Avistion Directorate; and (i) the
Director of Administration, D.G.8.&D,
These arc the only two posts in res-
pect of which it was considered that
it would be proper that the special
pay should be enhanced from Rs. 250
to Rs. 300, May I also point out
that if these posts are held by a mem-
ber of the Central Government the
scale of pay that altaches to these
two postsis Hs. 1300-1600, and if these
posts are held by an IAS officer that
IAS officer would be in the senior
time scale of Rs. 900—1800.
Tha' means a senior timc scale officer
would rise only with Rs. 900 even
thougn ultimatey he may come to
hold one of these two posts. You
will find that the senior time-scalr
starts from Rs. 900 so far as IAS
officers are concerned, whereas the
time-scale for a Central Government
officer holding one of these two posts
starts with Rs. 1300. So it was con-
sidered that if an IAS officer were to
come over to the Centre, naturally
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he would come over to a post reco-
gnisable in equality or parity with that
of a Deputy Secretary—Under Secre-
tary at an earielr stage, but Deputy
Secretary at the highest stage. Deputy
Secretary's special pay is Rs.300.
Therefore, a question arises as to whe-
ther when these two posts of Direc-
tors to which I have already made
a reference are held by IAS officers
the special pay of Rs. 250 should be
attached or it should be Rs. 300.

I have already informed the House
on a number of occasions that the num-
ber of reversions on tenure basis to the
State Governments has been rising
considerably, It js pot that all the
officers who come here are kept here.
Thev have to g back, and a large
number of officers are now going than
used to be the case formerly. You
will kindly also note that we have
no TAS or IPS cadre for the Centre.
We have no! been maintaining any
separate cadre at all.  All that we do
is tn borrow officers on tenure or
deputation basis from  the States.
There ought to be some attraction for
them. We have to take that also into
account. Even now  occasions arise
where we do not get a sufficient num-
her of officers from the States to
come over to Delhi. Coming over to
Delhi is not necessarily a matter full
of amenities. There are  certain
inconveniences and hardships as well
Therefore, there was a time we found
it very difficult to induce such all-
India service: officers to come over
to Delhi.

Shri Khadilkar (Khed): Arce there
no allurements?

Shri Datar: That is what I am try-
ing to point out, In spite of the alleg-
cd allurements there were a number
of cases where we could not get offi-
cers at all to come over to Delhi. That
is the reason why Government consi-
dered that the whole position should
be rationalised. Let us assume that
two such officers come over to Delhi
out of whom one is appointted as a
Deputy Secretary and the other as
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Director of Administration in the
Civil Aviatlion Directorate or the
D.GS. & D. You will find that if
some officer with the requisite quali-
fication and experience comes over to
Delhi and he has taken over the post
of a Deputy Secretary in the Govern-
ment of India, he draws an amount of
Rs. 300 as special pay, but were he
to get one of these two posts, then he
would be drawing only Rs 250 It
was considered that these two posts
were geperally comparable to  the
post of Deputy Secretary and, there-
fore, the guantum of special pay
ought to be the same, so far as thesc
two officers and those who were
working as Depuly Secretaries were
concerned.  That is the only reason
for bringing in this rule. I would be
very happy if the hon. Housc under-
stands the limited nature of the rule
fhat we have made. There are iwo
posts which are more or less eguiva-
lent to the post of Deputy Secretary
but, on account of certain  circum-
stances, the special pay that was
attached to them was less by Rs. 50
compared to that Jrawn by a corres-
ponding officer, namely, a Deputy Sec-
retary. So, all that has been done by
the present rule is to enhance the
amount of special pay from Rs. 250 to
3090, because it is only fair to confer
the same benefits in respect of these
two officers also. It has been staled
in the present Schedule 11T of our rules
that they would be entitled only for
Rs. 250. Now I will give an analogy
which is likely to happen. Suppose
two IAS officers of the same experi-
ence were to come to Delhi.  If by
accident one of them is appointed to
one of these two posts, he would be
getting a speeial pay of Rs. 250 where-
as the other officer would be pgetting
a special pay of Rs. 300 as Deputy
Secretary. Government have tried to
remove this anomaly. Under the cir-
cumstances, and especially in view of
the fact that general questions are not
involved in it, I would request hon.
Members not to press this. Here T
would respectfully submit again that
general questions about enhancement
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of pay, payment of special pay etc
are not involved here at all.

Mr. Speaker: If this amendment of
Shri Mathur is accepted, it would
affect only two officers?

Shri Datar: Virtually so, because it
has been stated so. There are only
two cases where a special pay of
Rs. 250 is offered. All that we have
done is this. If any of these two
posts is ovcupied by an IAS officer,
then he should be entitled to a special
puv of Rs 300 instead of Rs. 250,

Shri Harish Chandra Mathur: May
I wvite his attention to the funda-
mental rules, to which I referred to,
under which o special pay can be
given only under those three con-
ditions.

Mr. Speaker: That is a different
thing. Shri Mathur should realise
that, according to what the hon
Home Minister has stated, it is intend-
ei to give this facility only to the
incumbents of these two posts who
woull o'herwise be  getting only
Rs. 250. Tt is with a view to remove
an anomaly this rule has been brought
into force. Otherwise, if an officer
with some qualificafion is brought
herc us Deputy Secretary, he would
be drawing a special pay of Rs. 300
whereas the same officer, if he is ap-
pointed in any of these two posts, he
would be pgetting only Rs. 250. It
has been brought on par, so far as
the ¢ two posts are concerned.

Shri Harish Chandra Mathur: My
amendment was that, in the first place,
it should be brought down to Rs. 200,
not even Rs. 250, because special pay
is not warranfed at all

Mr. Speaker: The rule that he has
referred to and which he wants to
amend would affect only these two
posts,

Shri Harish Chandra Mathur: We
do not want anybody to get it.
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Mr. Speaker: That is a different
thing. Now may I put it to the vote?

Shri Harish Chandra Mathur: Have
I not a chance to say a few words?

Mr. Speaker: Yes if he wanis.

Shri Harish Chandra Mathur: The
hon, Home Minister did not at all
refer in the fundamental rules fo
which I referred to. My  first  point
has been that they are not entitled
not only to Rs. 250 or 300 but even
Tor a single pie.  Then I said that
special pay can be granied only under
fundamental rule 9(25), wherein some
conditions  have been  laid down—
No. 1, No. 2, No3and so on. Those two
posts do not fulfil any of those condi-
tions, So, the incumbents  of  these
posts are not entitled to anv special
pay. My hon. friend has not answer-
¢ that point.

Then, a question of principle is in-
volved in it. It is not a guestion of
one post or two posts. 1 started my
speech by saying that 1 would not
have wasted the time of the Iouse for
a  paltry sum of Rs. 50 or 100. I
have come before this House because
ithey are going in a wrong direction.

My hon, friend, the Home Minister,
has guoted copiously from the report
of the Pay Commission. But I do not
think he has quoted the relevant
portions. He said that the Pay Com-
mission has stated:

“We should sugpest that there
should be a periodical review
of the special pays.”

He  savs that they have examined
the whole thing. Their very last sen-
fence says:

“But, on the ecvidence before
us, it has not been possible to
examine all cases with a view
to determining whether one or
the other arrangement would be
more satisfactory and whether
the rate of special pay in some
rases require rewvision.”
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He says they have gone thorough-
Iy into it and they have come to a
particular conclusion. What is thei
conclugion?  Their conclusion is that
these matbers must  be  reviewed
peridically.  They had no time, no
cvidenee to go into thiz matler and
so they said that it should be exa-
mined later on.

My hon. friend then quoted at the
outset from the report of the Pay
Comimission to say that it is not the
higher slabs that are benefited. 1
raised  the same  discussion a year
carlier and I quoled these very figures
1o show that the percentage is more
at the higher slabs.  That was the
whole trend of my argument, 1T never
sald that in no case there is juslifica-
tion for a special pay. 1 said thal in
certain eases p o special pav may  be
required. But where is the justifica-
tion for a special pay in the Secre-
tariat?  Further, none of the condi.
tions mentioned in the fundamental
rules have becn fulfilled. This ques-
tion should not be reviewed or re-
cxamined only by those who have
vested interests, who are affected by
. Who has examined it? Who is
going to examine it next? That is
the  review  which has been  held
perindically?  No review at all.

Mr. Speaker: 11 s 4
question,

Shri Harish Chandra Mathur: 1 do
not think there is any justification
for the Government to perpetuale a
wrong which they have made. 1 will
not permit them 1o be a party to the
increasing disparilies which are there.
There is no reason for it; there is no
justification for it. I do not want it
It is only a symbolic amendment, I
know it will create difficulties, but I
want to create difficulties for the Gov-
ernment and foree their hands {o go
into the entire matter again,

general

Shri Datar: May I peint out one
correction? He has made a reference
to the fundamental rules, So far as
those rules are concerned, they do not
apply ipso facto to the IAS officers
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because the IAS and IPS officers have
got a special body of rules. They are
governed only by those rules.

Mr. Speaker: But he says he wants
to create difficulties for the Govern-
ment. Then how can I help? May I
put it to the vote now? T hope a voice
vote is sufficient at this stage

Shri Tyagi (Dehra Dun): It .s
enough. They know they have not
got a majority.

Shri Prabhat Kar: It is not our
motion. Further, all those who have
spoken have supported it, including
his party men.

Mr. Speaker: He can make an
appeal to them, but I cannot say any-
thing. The guestion is:

“This House resolves that in
pursuance of sub.section (2) of
section 3 of the All India Scrvices
Act, 19851, the following amend-
ment be made in  Notification
No. GSR 101, dated the 27th
January, 1962, making amendment
in Schedule III to the Indian
Administrative  Service  (Pay)
Rules, 1954, laid on the Table on
the 26th April, 1962, namely:

For 300, substitute 200.

This House recommends to Rajya
Sabha that Rajva Sabha do con-
cur in the said resolution.”

The motion was negatived.

13.29 hrs.
DRUGS (AMENDMENT) BILL

Mr. Speaker: The House will now
take up conszideration of the Drugs
(Amendment) Bill

Shri Khadilkar (Khed): On a point
of order, Sir. Generally, a copy of
the Bill is circulated to Members
before its introduction and it contains
a statement of Objects and Reasons.
In this particular casge it so happens
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that no Statement of Objects and
Reasons is attached to the Bill.

Shri U. M. Trivedi (Mandsaur): In
the Bill as introduced in the Rajya
Sabha it is there, but the Bill as
introduced has not been circulated to
us.  The Bill as passed by Rajya
Sabha has been circulated to us.
Therefore we do not know the ohjects
and reasons of the Bill.

Mr. Speaker: That must have been
circulated earlier.

Shri U. M. Trivedi: Not to this Lok
Sabha.

Mr. Speaker: It has been circulated,
I am told.

Shri U. M. Trivedi: Not in the Third
Lok Sabha. It must have been circu-
lated before.

Shri Hari Vishnu Kamath (Hos-
hangabhad): No, it is not herc.

The Deputy Minister in the Minis-
try of Health (Dr. D, S. Raju): Sir,
it is the intention of the Government
to bring the import, sale and manu-
facture of cosmetics under the pur-
view of the Drugs Control Act of
1940.

Shri U. M. Trivedi: S5ir, this Bill
is Bill No. XXII of 1961. So, it must
have been introduced in the Rajya
Sabha when the previous Lok Sabha
was there. This was taken up in the
Rajya Sabha and we have got this
Bill only as passed by the Rajya Sabha
in which the statement of objects and
reasons is not there.

Mr. Speaker: At this moment it can
only come in this form.

Shri Tyagl (Dechra Dun): Since
this question has arisen, may I request
vou that in future in cases where Bills
come from the other House you might
attach a page wherein the objects and
reasons might be given. I think in



